HIGH COURT OF HIMACHAL PRADESH, SHIMLA-1710 O01.
No.HHC.1/Lib. (5.Misc.)1991-92 Dated, Shimla, the 19th Nov., 2016 ,

NOTICE INVITING TENDER

Sealed tenders are invited from the reputed
Publishers/Suppliers for supply of Law Books (latest edition) valuing
approximately Rs.4,35,000/-, for the Hon'ble High Court Judges Library.
The detail of Law Dbooks are available on High Court Website
www.hphighcourt.nic.in

BY ORDER
REGISTRAR (Admn.)

1. The tenders shall be sent in a sealed cover, superscribed by
TENDER FOR LAW BOOKS , address to the Registrar General
High Court of Himachal Pradesh,Shimla-1710 01.

2. The last date for the receipt of tender(s) in the High Court
Registry is 28th November, 2016. The tender (s) received after due date
shall be rejected and not taken into consideration.

3. The rates shall be quoted F.O.R., High Court Registry.

4. The Law Books etc. should be amended/update and standard
publications as mentioned in the list.

5. The Registrar General, High Court of Himachal Pradesh,
reserves the right to accept or reject any tenders without
assigning any reason.

6. Every tender should be accompanied by an earnest money
to the extent of 5% of the tender amount in the shape of
demand draft or bank guarantee in the name o0of The Registrar
General, High Court of H.P.,Shimla. The tender (s) received
without earnest money shall be liable to be rejecterd. Preference shall
be given to the suppliers giving maximum discount.

7. The successful tenderer, shall have to deposit the performance

security to the extent of 5% of the value of the contract within a week
after acceptance of the contract. The earnest money unsuccessful tenderer
shall be returned to them on finalization of the tender process and the
earnest money of successful tenderer as well as the performance security
to be deposited by the successful tenderer (s) shall be retained by the
Registrar General, High Court of H.P. till the completion of the supply
of Dbooks being the subject matter of the contract. The successful
tenderer must supply the books within 10 days from the date
of supply order, failing which earnest money will be forfeited.

8. The Website of the High Court of H.P. is www.hphighcourt.nic.in



9. Authorization letter from the Publisher on their letter head
should be attached.

LIST OF LAW BOOKS (LATEST EDITION) WHICH ARE REQUIRED FOR THE HON'BLE
HIGH COURT JUDGES' LIBRARY.
1. Malik Sumeet Law Lexicon with Maxims, 2016 edn. (one copy)Rs.1745/-

2. Srivastava, K.D.Commentary on Payment of Wages Act,1935 updated 5th
edn., 2012 (2 copies)Rs.325/- x 2= Rs. 650/-

3. B.R.Ghaiye Misconduct in Employment, 3rd edn., 2015 (one
copy)Rs.1950/-

4. Malik Sumeet P.L.Malik's -Employees Provident Funds and Miscellaneous
Provisions Act, 1952 32nd edn., 2016 (2 copeis)Rs 1795/-x 2= Rs.3590/-
5. Gandhi Meneka, Ozair Hussain & Raj Panjwani Animal Law of India, 6th

edn., 2016 (one copy)Rs.2100/-

6. Jindal R.S., Sastry C.S.P.& Arunneshwar Gupta Supreme Court on
Arbitration and Contracts, 2015 edn. (2 copies)Rs.1995/-x 2= Rs.3990/-

7. Gupta DR.Rajesh & Gupta Prof. Gunjan Law of Dishonour of Cheques, 016
edn., (one copy)Rsl1l895/-

8. Aiyar S. Krishmamurthi Law Relating to Electricity in India, 3rd
edn., 2016 (2 copies)Rs.1695/-x2= Rs.3390/-

9. Paras Diwan Law of Marriage & Divorce, 7th edn., 2016 (one
copy)Rs.1895/-

10. Bhansali S.R.Commentary on The Information Technology Act., 3rd
edn., 2015 (one copy)Rs.895/-

11. Banerjee & Sarvaria Law of Insurance (in 2 vols.) 5th edn., 2016 (one
copy)Rs.4995/-

12. Iyengar's The Trade Marks Act, 5th edn., 2016 (one copy) Rs.1195/-

13. Aiyer & Aiyer Commentary on the Employees Compensation Act 6th edn.,
2016 (2 copies) Rs.1050/-x 2= Rs.2100/-

14. Kumar, H.L. Digest of Labour Cases, 1990-2015, 10th edn., 2016 (one
copy)Rs.1450/-

15. Kumar, H.L. Labour and Industrial Law (in 2 wvols.) 9th edn., 2016
(one copy)Rs.3950/-

16.Kumar, H.L. Practical Guide to Payment of Bonus Act & Rules, 6th edn.,
2015 (one copy)Rs.260/-

17.Broom's Legal Maxims, 12th edn., 2015 (one copy)Rs.995/-



18.Desail T.R. Commentary on The Limitation Act, 1lth edn., 2016 (2
copies)Rs.1895/-x 2= Rs.3790/-

19. Ramachandran Rao A.S.Commentary on Prevention of Corruption Act, 3rd
edn., 2016 (one copy) Rs.1650/-

20. Barowalia, J.N.Commentary on The Right to Information Act, 4th
edn.2016 (2 copies)Rs..1895/-x 2= Rs.3790/-

21. Gopalakrishnan's Law of Wills, 9th edn., 2015 (one copy) Rs.1695/-

22. Justice C.K.Thakker Commentary on the Constitutions of India, 2016
edn., (in 3 vols.) (11 sets) Rs.1780/-x11= Rs.19,580/-

23. Justice M.B.Shah Law of Mines & Minerals alongwith State Rules, 2016
edn. (in 2 vols.) (11 sets) Rs.2180/-x11=Rs23,980/-

24 . Justice C.K.Thakker Law of Evidence, 3rd edn., 2017 (in 2 wvols.)
(11 sets)Rs.2280/-x 11=Rs.25,080/-

25. P.M.Bakshi Public Interest Litigations 2016 edn. (11 copies)
Rs.1280/-x11=Rs.14,080/-

26. M.C.Bhandari Law of Contract & Tenders 4th edn., 2017 (11 copies)
Rs.1880/-x11=Rs.20,680/-

27. Bhatnagar Commentary on Food Laws in India 7th edn., 2017 (11 copies)
Rs.2480/-x11=Rs.27,280/-

28. B. Senguttuvan A Treatise on Dishonour of Cheques, 2nd edn., 2017 (11
copies)Rs.1680/-x11=Rs.18,480/-

29. Dr. J.S.Singh Law of Human Rights 2017 edn. (11 copies)
Rs.1580/-x11=Rs.17,380/-

30. Justice R.P.Sethilaw of Arbitration & Conciliation, 2nd edn., 2017
(in 2 vols.) (11 sets)Rs.2280/-x11=Rs.25,080/-

31. Divya Rohatgi Cyber Law & Cyber Crimes, 2017 edn., (11 coipes)
Rs.1180/-x11=Rs.12,980/-

32. Muthuswamy CCS (CCA) Rules, 1965 (15 copies)Rs.450/-x15=Rs.6,750/-

33. Muthuswamy  CCS (Conduct) Rules, 1964 (15 copies Rs.230/-
x15=Rs.3,450/-

34. U.N.Mitra's Law of Limitation & Prescription, 14th edn., 2016 (in 2
vols.) (3 sets)Rs.4495/-x3= Rs.13,485/-

35. D.D.Basu Commentary on the Constitutions of India 9th edn., published
vols. 1 to ©6 (one set)Rs.2495/- per vol.

36. A.Ramaiya Guide to Companies Act, 18th edn., 2015 (2 sets)Rs.13,995/-
x2=Rs.27,990-/-



37. J.K.Soonavala Supreme Court Criminal Digest (1950-2015) 6th edn.,
2016 (in 4 vols.) (one set) Rs.7500/-

38. Rattanlal Dhirajlal The Code of Criminal Procedure 20th edn., 2016 (7
sets)Rs.2495/-x7= Rs.17,465/-

39. Sarkar Commentary on the Code of Criminal Procedure 11lth edn., 2015
(in 2 vols.) (3 sets)Rs.4495/-x3=Rs.13,485/-

40. Doabia & Doabia's Law of Election & Election Petitions, 5th edn.2016,
(in 2 vols.) (one set)Rs.4995/-

41. Rattanlal & Dhirajlal Law of Evidence, 24th edn., 2016 (7 sets)
Rs.2495/-x7= Rs.17,465/-

42 . Mulla's Hindu Law, 22nd edn., 2016 (3 sets)Rs.2495/-x3= Rs.7485/-

43. Justice G.P.Singh Principles of Statutory Interpretation (also
including the General Clauses Act, 1897 with notes) 14th edn., 2016 ( 3
sets) Rs.3995/-x3= Rs.1l1,985/-

44, O0.P Malhotra's The Law of Industrial Disputes, 7th edn., 2015 (in 2
vols.) (3 sets) Rs.3995/-x3= Rs.11,985/-

45, Mulla's Transfer of Property Act, 12th edn., 2015 (3 sets) Rs.2495/-
x3= Rs.7485/-

46. Rattanlal & Dhirajlal The Law of Torts, 27th edn., 2016 (2 sets)
Rs.2495/-x2= Rs.4990/-
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